
In the court of Chief Metropolitan Magistrate
North East, Karkardooma Courts, Delhi.

FIR No. 101/2020
PS: Gokul Puri
State v/ Dinesh Yadav @ Michael
U/s: 147/148/149/457/392/452/188/153A/427/506 IPC.
18.02.2021

This  is  a  bail  application  under Setion  437  Cr.P.C.
moved  on  behalf  of  accused  Dinesh  @  Michael.  The
proceedings are conducted through video conferencing.

Present: Mr. Nitin Rai Sharma, Ld. SPP for State.
Mr. Manoj Kumar,   Ld. LAC for applicant/accused
Dinesh Yadav @ Michael.  
The accused is stated to be in JC.
Reply to the application has been filed by the IO. 

It  has been argued by Ld. LAC on behalf of the

applicant/accused that the accused has been falsely implicated

in  this  case.  The  charge  sheet  has  already  been  filed.  The

custody of the accused is not required for further investigation.

No purpose would be served by keeping him behind the bars.

He is in judicial custody for the last eight months. He is the only

person in his family to take care other family members. Hence,

it is prayed that applicant/accused may be granted bail.

The bail application has been opposed by Ld. SPP.

It has been argued that there is sufficient material on record to
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show that the applicant/accused was a member of the mob and

that he had played an active role during the riots in Delhi. He

was  seen  by  the  complainant,  other  victims/witnesses  and

various police officials while he was actively participating in

the riots. He might threaten the witnesses, if released on bail.

He might also destroy the evidence. He might also run away

from the justice, if released on bail. There are 10 other cases

also  registered  against  the  applicant/accused.  Some  of  those

cases  are  related  to  offences  which  provide  sentence  of  life

imprisonment. Hence, it is prayed, the bail application may be

dismissed.

I have heard the rival submissions and perused the

material on record.

It  is  on record  that  the  charge  sheet  has  already

been  filed  in  the  present  case  qua  the  applicant/accused.

However, filing of the charge sheet does not entitle an accused

to  obtain  bail  automatically.  Each  case  depends  on  its  own

merits, facts and circumstances.

In  the  present  case,  as  the  record  would  reveal,

there is sufficient material on record to prima facie show the

involvement of the accused in the riots which had occurred in

Delhi during February 2020. Allegations made by the witnesses

against him are serious in nature. It is prima facie shown that

the  applicant  accused  had  actively  participated  in  the  riots
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which had resulted in loss of lives and destruction of property. I

find  merits  in  the  submissions  of  Ld.  SPP.  Considering  the

material available against the accused, the number of cases in

which  he  is  shown  to  have  been  involved,  and  the

apprehensions shown by the state, I am not inclined to grant bail

to the applicant/accused  Dinesh @ Michael at this stage. The

application is, therefore, dismissed and disposed of accordingly.

Copy of this order be sent to the Jail Superintendent

concerned for information and necessary compliance. The Jail

Superintendent is also directed to supply the copy of the order

to the accused in the Jail.  Copy be given dasti to the counsel.

 Order be uploaded on the server.

(DINESH KUMAR)
CMM/NE/KKD/DELHI/18.02.2021
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In the court of Chief Metropolitan Magistrate
North East, Karkardooma Courts, Delhi.

FIR No. 137/2020
PS: Gokul Puri
U/s: 147/148/149/457/392/452/188/153A/427/506 IPC  
State v/ Dinesh Yadav @ Michael.

This  is  a  bail  application  under Setion  437  Cr.P.C.
moved  on  behalf  of  accused  Dinesh  @  Michael.  The
proceedings are conducted through video conferencing.

Present: Mr. R.C.S. Bhadoria, Ld. SPP for State.
Mr. Manoj Kumar,  Ld. LAC for applicant/accused 
Dinesh Yadav @ Michael.  
The accused is stated to be in JC.
Reply to the application has been filed by the IO. 

It  has been argued by Ld. LAC on behalf of the

applicant/accused that the accused is innocent and that he has

been falsely implicated in the present case. He is a poor person.

The charge  sheet  has  already been filed.  The custody of  the

accused is  not  required for  further  investigation.  No purpose

would be served by keeping him behind the bars. He is the only

person in his family to take care other family members. He is in

judicial custody for the last eight months. Hence, it is prayed

that applicant/accused may be granted bail.

The bail application has been opposed by Ld. SPP.

It has been argued that the allegations against the accused are
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serious in nature. There is sufficient material in the charge sheet

to  show that  the applicant/accused had played an active  role

during the riots in Delhi. He was seen by the complainant, other

victims/witnesses  and  various  police  officials  while  he  was

actively participating in the riots. There are 10 other cases also

registered against  the applicant/accused.  Some of  those cases

are  related  to  offences  which  provide  sentence  of  life

imprisonment. He might threaten the witnesses, if released on

bail.  He might  also destroy the  evidence.  He might  also  run

away from the justice, if released on bail. Hence, it is prayed,

the bail application may be dismissed.

I have heard the rival submissions and perused the

material on record.

It  is  on record  that  the  charge  sheet  has  already

been  filed  in  the  present  case  qua  the  applicant/accused.

However, filing of the charge sheet does not make an accused

entitle to bail automatically. Each case depends on its own facts

and circumstances.

In  the  present  case,  as  the  record  would  reveal,

there is sufficient material on record to prima facie show the

involvement of the accused in the riots which had occurred in

Delhi during February 2020. Allegations made by the witnesses

against him are serious in nature. It is prima facie shown that

the  applicant  accused  had  actively  participated  in  the  riots
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which had resulted in loss of lives and destruction of property. I

find  merits  in  the  submissions  of  Ld.  SPP.  Considering  the

material available against the accused, the number of cases in

which  he  is  shown  to  have  been  involved,  and  the

apprehensions shown by the state, I am not inclined to grant bail

to the applicant/accused  Dinesh @ Michael at this stage. The

application is, therefore, dismissed and disposed of accordingly.

Copy  of  this  order  be  sent  to  the  Jail

Superintendent  concerned  for  information  and  necessary

compliance. The Jail Superintendent is also directed to supply

the copy of the order to the accused in the Jail.  Copy be given

dasti to the counsel.

 Order be uploaded on the server.

(DINESH KUMAR)
CMM/NE/KKD/DELHI/18.02.2021
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